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supply of wagons for the clearance 
o f  the more important sugar traffic 
programmed by the Government.

(e) As many wagons as possible are 
supplied to this station. Their allotment 

 ̂ to the different consignors is subject 
to the priority in accordance with the 
preferential Traffic Schedule in force. 
Within each of the priority groups in 
this Schedule, the allotment of wagons 
is made on the ftrst-come-first-served 
principle.

F r e n c h  M o t o r  C a r  C o m p a n y  
li^JlPLOYHES* U n i o n

*1398. Shri Ramananda Das: (a)
"Will the Minister of Labour be pleas
ed  to state whether Government have 
received any representation from the 
French Motor Car Company Employ
e s ’ Union of Calcutta regarding the 
non-implementation of Emplojrees 
Provident Fund Scheme in the French 
Motor Car Company, Ltd.?

(b) Do Government propose to 
implement the Provident Fund 
Scheme in the said Company?

The Minister ot Labour (Sliri V. V.Criri): (a) Yes.

(b) The Company has represented 
that the Employees’ Provident Funds 
Act, 1952, and the Scheme are not 
applicable to it. The legal position is 
at present under consideration and if 
it is held that the Act and the Scheme 
are applicable to the Company, neces- 
isary steps will be taken to implement 
the Scheme.

S t e a m e r s  p l y i n g  f r o m  C a l c u t t a  t o  
Assaml

n m .  Shri K. p. Tripathi: (a) WUl the Minister of Transport be pleased to state whether it is a fact that the loreign-owned Steamer Companies plying from Calcutta to Assam and back (through Pakistan) introduced a surcharge on the rates of freights and fares durinĵ  the last War?
(b) If so, wfaat were the reasons for doing so?

(c) Is it a fact that the surcharge 
has now been amalgamated with the 
original rates?

(d) If so, what are the rates now 
and what were ^hey before the War
(i) in terms of distance and (ii) with 
regard to principal commodities?

The I>eputy Minister of Railways and Transport (SCiri Alagesan): (a)
to (d). The required information has 
been called for from the Government 
of West Bengal who are cpncerned 
with the matter. It will be placed on 
the Table of the House when received.

P l a n t a t i o n  A c t

•1400. S4iri K. P. Tripathi: Will the 
Minister of Lnbnur be pleased to state 
when it is proposed to enforce the 
Plantation Act pass 'd in l!)51? '

The Minister of Labour (Shri V. V. Giri): The question of enforcing the 
Plantation Act, 1951 is at present 
under consideration.

O r e - S p e c ia l s

*1401. Pandit LingaraJ Misra: WiU
the Minister of Railways be pleased 
to state:

(a) whether Railway Authorities 
have received any representation on 
behalf of the Orissa Chamber of Com
merce to increase the number of the 
ore-specials for the Barjamda and the 
Kulti Badamjatar areas from 3 to 9 
and to give special priority to mineral 
ores as exportable goods for the move
ment of the present huge accumulated 
stocks in difTerent stations of Orissa; 
and

(b) if so, what action has so far 
been taken in the matter?

The Deputy Minister ai Railwaja and IVansport (Shri Alagesan): (a>
Yes, a representation on these lines 
was received from the Orissa Cham
ber of Commerce.

(b) Consistent with the overall demands of traffic to be met on the Ea»*
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tern Railway from time to time, in
cluding those for ore for Iron and 
Steel Works, the export ore traffic is 
being moved to the maximum feasible 
extent. It is not practicable to arrange 
as a regular measure, the provision of 
5 trains of export ore daily from 
the Bara Jamda and Kulti-Badampa- 
har areas to K. P. Docks. Recently, 
however, owing to easy wagon posi^ 
tion and slack traffic five trains a day 
for this traffic have been running on 
some occasions.

I m p o r t e d  S u g a r

•1403. Shil N. B. Chowdhury: WiU 
the Minister of Food and Agriculture
be pleased to state:

(a) whether the distribution of im
ported sugar and the fixation of its 
price at a particular place would be 
made under the direction of the C3rOv- 
ernment of India or under the direc
tion of the appropriate State Govern
ments; and

(b) what would be the general prin«> 
ciples for selecting distributors?

The Minister of Food and Agriculture (SGiri Kidwai): (a) and (b). A 
statement is laid on the Table of the 
House. [See Appendix VI, annexure 
No. 58].

G rand  T r u n k  Express

*1404. Shri Veeraswamy: Will the
Minister of Railways be pleased to state:

(a) whether Government are aware 
that of late, the III class reservation in 
the Grand Trunk Express, both at 

Madras (Central) and Delhi Junction, 
is not being done properly;

(b) whether it is a fact that at 
Madras, reservation is made in 
some bogey attached to the Grand 
Trunk Express which is a through- 
bogey from Bangalore and that this is 
felt by passengers to be very incon
venient;

(c) whether it is also a fact that 
in intermediate stations, railway offi

cia ls allow passengers to get into the

reserved III Class bogey on the ground 
that the gangway and passages in
the bogey are not reserved; and

(d) if so, what action Government 
propose to take to check these com-  ̂
plaints?

The Parliamentary Secretary to the* Minister of Railways and Transport (Shri ShaJinawaz Klian): (a) No.

(b) Yes, reservation for passengers 
entraining at Madras Central on the 
Grand Trunk Express was being made 
in the Bangalore City-Delhi through 
carriage running on the Gx’and Trunk 
Express in addition to the reservation- 
made in the Madras-Delhi carriage. 
As this arrangement was found to be 
unsatisfactory, the reservation in the 
through carriage has since been dis
continued and all third class reserva*- 
tion from Madras are made in the 
M<adras-Delhi coach only.

(c) No such complaint has so far 
been received.

(d) Does not arise.

CONOESTION ON ASSAM RAIL LiNK

*1405. Shri Amjad AU: Will the
Minister of Railways be pleased to- 
state:

(a) whether the report of the teann 
of officers deputed to enquire into the 
travel conditions on the Assam rail* 
link has since been received;

(b) if so, whether in the light o f  
the said report. Government propose 
to make a statement in the House;

(c) whether a copy of the report of 
the said team of officers will be plac* 
ed on the Table of the House; and

(d) what action, if any, has been 
taken by Government to relieve ihe 
congestion?

l!ae Deputy Minister of Railways and Transport (Shri Alagesan): (a)
An interim report has been received 
and the final one is expected soon.

(b) and (c). Consideration of these 
will have to await receipt of the final 
report.




